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FIR No. 209/2019

State  vs   Kavit Kumar
U/s 420/465/468 IPC

PS Prashant Vihar

07.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only

urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to

accused Kavit Kumar.

Present: Ld. APP for the State.

Ld. Counsel for accused Kavit Kumar.

Ld.  Counsel  for  accused  submits  that  this  is  the  4th bail

application of accused and the accused in the present matter has been in

custody  for  more  than  7  months  and  was  granted  interim  bail  VOD

01/04/2020 and was due to  surrender  on 18/03/2021.   Ld.  Counsel  for

accused  submits  that  he  did  not  surrender  on  said  date  as  he  was

expecting to be notified in this regard.  It is further submitted that in light

of the 2nd waive of the Covid-19 the interim bail of the applicant/accused is

automatically  extended  till  16/07/2021.   Ld.  Counsel  for  accused  has

further  argued  on  the  merit  and  stated  that  accused  has  been  falsely

implicated in this case and has clean antecedent.  Ld. Counsel has further

pleaded that accused may be granted bail on humanitarian  ground as he

has to take care of his children and also to complete his law degree.  It is

submitted that accused has no other previous involvement.

Per-contra, Ld. APP for the State opposed the bail application. 

Reply filed by IO is on record, as per which he opposed the bail

application. Contd...
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I have heard the arguments and perused the record. 

The undisputed factum that arises, upon consideration of the

record, is that the regular bail application of the accused has been rejected

vide  order  dated  19/10/2019,  14/01/2020  and  finally  vide  order  dated

06/04/2021.

The accused was released on interim bail on 01/04/2020. The

accused as per the report of the IO and as per his own admission failed to

surrender  before  the  Jail  authorities  in  contravention  of  the  order  of

interim  bail.  Delving  into  the  present  application,  it  appears  that  the

applicant  has  woven  a  legal  fiction  of  his  own.  At  first,  he  failed  to

surrender as per the interim bail order. The applicant takes the defence

that he acted under the presumption that he shall be notified about the

surrender. The inherent malice in the reasons furnished by the applicant is

further exposed by his own conduct. The accused sans the surrender had

moved before this court for grant of regular bail, the same was dismissed

by order dated 06/04/2021 and the accused was directed to surrender.

The follies committed by the applicant does not end here, as

per  the  application,  the  applicant  has  went  on to  confer  upon  himself

subsequent interim bail and claims to be on interim bail till 16.07.2021.  It

is pertinent to record, that the relief of forthwith release and interim bail,

as per the directions under HPC Minutes, was conferred upon only those

UTPs who had surrendered in compliance of their interim bail order.  The

present applicant does not fall within this purview.  

Thus,  the  applicant  presently  enjoys  undeserved  liberty  in

flagrant disregard to the guidelines issued by the Hon'ble Delhi High Court

and the subsequent interim bail order of this court and is yet to surrender. 

Contd...
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The humanitarian ground and clean antecedents pleaded by 

the  accused,  though  worthy  of  consideration  while  deciding  bail

application,  is  all  washed  away  by  the  conduct  discussed  above.  The

accused cannot be allowed to act in utter disregard of the directions of

the court and to simultaneously seek refuge U/s 437 CrPC.

In  light  of  the  above  there  is  no  merit  in  the  present

application  and  bail  application  accordingly  stands  dismissed.   IO  is

directed to take necessary action as per the law.

Copy of  this  order  be sent  to  Ld.  Counsel  for  accused and IO

concerned through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/07.07.2021



e-FIR No. 036968/2019
State  vs   DL 11ST 7733

PS Prashant Vihar

07.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only

urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This  is  an  application  for  releasing  of  vehicle  bearing

registration number DL 11ST 7733 on superdari.

Present: Ld. APP for the State.

Applicant Ajay Kumar with Ld. Counsel.

IO has filed reply.  Let a clarification be called from IO whether

he  has  moved  any  appropriate  application  before  concerned  court  in

Rohtak, Haryana for transfer of case property.  If not, the IO is directed to

show cause why the same has not been filed.

Put up for report of IO on 08/07/2021.

Copy of this order be sent to applicant and IO concerned through

electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/07.07.2021



FIR No. 268/2017
State  vs   Ash Mohmad @ Ashu

U/s 392/397/34 IPC
PS Prashant Vihar

07.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only

urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application for conducting TIP of accused.

Present: Ld. APP for the State.

Sh. R. Ramachandran, Ld. LAC for accused.

Ld.  Counsel  for  applicant/accused submits  that  accused has

falsely implicated in the present case and requests that direction may be

issued for conducting of TIP.

IO has filed his reply.

Heard. Perused.

Perusal of reply filed by IO reflects that TIP of the accused has

already been conducted in the present matter and the charge-sheet has

also been filed before the concerned court.

This  being  the  case,  there  is  no  merit  in  the  present

application and further the allegations of false implication will be dealt by

the concerned court at the appropriate stage.

Accordingly, application stands dismissed.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/07.07.2021
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